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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

) 0O.A. No. 115 ef 1986
3 m‘::‘ QR%XM- :
DATE OF DECISION_15-4-1987

Petitioner

Shri Ram Kumar Sharma

Advocate for the Pctitioncr(s)

Respondent

Unien—of Indis and—tue—etherss .
Advocate for the Respondent(s)

CORAM :
# The Hon’ble Mr. V+S.Bhir, Member (A)

The Hon’ble Mr. Ge.Sreecdharan Nair, Membsr (3)

Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the Judgement ?
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CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH,

NEW DELHKI,
OeReNoo115 of 1986 154=1987,
Shri Ram Kumar Sharma ece Applicant,
VS,
Unien of India ané two others sos * Respondents,
For applicantx: oce éhri J.P;Sharma,'ceunsel.
For respendents: ..e‘ Shri K.N.R;Pillai, ceunsel,

Coram:
The Hon'ble Mr,V.S.Bhir, Member (A)
The Hon'ble~ﬁr.G.Sreedh?ran Nair, Msmber‘(J)
{(The Judgment ef thé‘Tribunal was deliversd by

The Hen'ble Mr.G.Sreedharan Nair)

The applicant was an emplsyee attachedho the -
Nerthern Railway, His grievance is that his services were '
terminated on 6-9~1985, five ménths earlier than his dus date of
retirement, He alleges that at the time ef jeining service, he

had preduced relevant documents including his scheel certificate

shewing his date ef birth as 10-1-1928, but-he came te knew when

the sa1ierity list was published in the year 1982 that his

date of birth Has been wrengly shewn as 1-1-1928, Accerding

te his cnrrec£ date ef birth, he weuld have retired only sn
31~1—1986, Though he had painted sut the misfake in the entry
regarding the daté of birth and was assured that it will be
cerrected, he was retired frem service sn 6-9=~1985, Hence he
prays that he be notiemally reinstated as on 6-9-1985 and retired

from service on 31-1-1986, ‘ /Qk/
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Z2° The respendents contend tﬁat at the %1me of
jeining servicé, the applicant gave his date ef birth as
,f";_- ' 1=1-1928 and accerdingly entry has been made in the service
recerds, However; later it was detected that accerding te
the date ef birth in thé service recerds, the applicant weuld
havelbeen ineligible fer. jsining service as at the tims of

jeining, he wsuld have been enly less than seventeen. It is

) state&khat at that time, the applicant prsduced his- herescepe
ts shey that his date ef birth is actually 19=-8-1926, By an
inadvertant omissien, the entry regarding‘the date ef birth
in the service records remained uncerrected.

3., This applicatien has been fileqkfter the
retirement of fhe applicant, The retirement was made en
6=-9-1985 pursuant te a telegram from the Divisienal Perssnnel
Officer dated 4=0-1986, The ceopy of the Service Card ef the
applicant h;s been‘pr.duced by the respandentg which sheus that

hic date ®f birth has been entered as 1-1-1928, In view ef the

said entry which has net been cerrected till date, the
appli;anF can be retired enly en 31-12-1985, It is net clear
en what basis the dpplicaﬁt'mas retired on 6=9-1985,

4, The applicant weuld rély on the cepy ef the
qerti;icaéé relating te his High School Examin;tian iA suppert
of his plea that his date ef birth is 10-1~-1928 and hence he
should have been rétired frem sservice enly en 31-1-1986. This.

plac \
veraien of the applicant cannet be accepteds His averment

in tte application that at the time of jeining service, he had

preduced his High Scheel Examination Certificate is sn the
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féﬁéé of it net acceptable, since the applicant passed the

High Schogl Examination enly in the year 1950 while he jeined

'£ﬁé service in 1944,

5 In the result, we held that the retirement of the

applicant on 6=9=-19€5 is illegal, The applicant shall be

treafed\as having been in service till 31-12=1985, He will be

eligible for consequential benefits beth in respect ef salary
A Erygn i

and allowances during theLperiad and retirement benefits,

6. The applicatien is allewed as abeve.
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